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ORDER SHEET 

Original Application 

Misc4 Petition No. 	/ 
Contempt Petition No./ 

Review Application No.J 

ppi icant (s)  

- Vs.- 

espondent (s) 

Advoct e 	for the applicant 

(J 
dvocate for the respond.ent (s)  

Ntes of the Registry 	Date 	 Order of the Tribunal 

	

4.4. 2003 	Heard Mr. N. Choudhury, 
this appticaton is lui 	

learned counsel for the applicant. 
fain but

The application is admitted. 

not 	F 	 call for the records. 
faf Rs 	 List on 9.5.2003 for 
vide lPO/7 	 further orders. 

••..'4/(' 	O... 

Dy. Regis e? 
Vice-C1a rman 

H 	 mb 

9.5.2003 A Deb Roy, learned Sr.C.G. 
S_ti 	 aJ41 	

S..C.appearing for therespondents 

pyS for time to filje written state-. 

ment. Prayer allowed4 
List the case on 6.602003 for 

• Jiling of written statement. 

?!f/ 	 Vice...Chairman 
bb 

A /6') .  

('1L 
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6.6.2003 	Put up again on 11.7.2003 
b 	 :Q enable the respondents to file 

'7 
UA 

C. 	
written statement. 

Vice—Chairman 

mb 

	

11.7.2003 	Put up again on 12..2003 to 

enable the respondents to file written 

statement. 

• 	 Vice-Chairman 

Lv- 	d-E 	 mb 

1jJ- 	 12.8.2003 	Written statement has been filed. 

The case may now be listed. for hearing 

on 5.09.2003.  The arp1icarr' may file 

rejoinder, if any, within two weeks 

from today. - 

Vice —Cha Irma n 

vq mb  
/77rJ3 

19.9.03 	case is adjourned to 24.9.03 

for hearing. 

; •' 	 : 	 -v 
Meither 

	

24 . 9 . 03 	on the prayer of Mr S.K.Ghosh, 

learned counsel for the applicant the 

case is adjourned to 24.10.2003. 

member 

pg 

Lq 

• 	 -•---• 	ç. H 

/7-R' 



O.A. 64/2003 

17.12.2003 	Adjourned. List again on 
19.1.2004 for hearing. 

16~ 
Member (A) 

' 

C..q;i 
A1 é- 
D /X 	 o' 1 

:- 

nib 

04.03.2004 	Judgment delivered in open 

Court, kept in separate sheets. 

The application is allowed. No order 

as to costs. 

Member cr- 



CENTRAL ADMINISTEATIVE TRIBUNAL 
GUWAWTI BENCH 

O.A./EXNo. L; L 64 of 2003. 

• 	 DAT.E OF DECISION 04.03.2004. 

1;J•ay•a0nt•a• Kumar Kair 	 • • • , • • • • •• • • .1ppLIcA1\]T(s) 

Mr.N.Chaudhury, Mr.S.K.Ghosh & Mr.S.C.Keyal. 	VOTE FOR THE 

-VERSUS- 

Union 
 .. . 	P. 	 ..... .... ....•... .RESPONDENT(S) 

• ...., ..... .,. ....ADVOCATE FOR THE 

RESPONDENT(S). 

HON'BLE MR. K.V.PRAHLADAN, 1\DMINISTRATIVE MEMBER. 

ht HONBLE 

ii. 	Whether Reporters of local papers may be allowed to see the 
judgment 

To be referred to the Reporter or not? 

3. 	Whether their Lordships wish to see the fair copy of the 
Judgment 7 

Whether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Hon t ble Member (A). 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.64 of 2003. 

Date of Order : This, the 4th Day of March, 20.04. 

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

Jayanta Kumar Kairi 
S/o Late Gurucharan Kairi 
Viii & P.O: Atharotilla 
Dist: Cachar (Assam). 	 . . . . Applicant. 

By Advocates Mr.N.Chaudhury, Mr.S.K.Ghosh & Mr.S.C.Keyal. 

- Versus - 

Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Communication 
New Delhi. 

1 

The Chief Post Master General, Assam 
.Meghdoot Bhawan, Guwahati-781001. 

The Post Master General 
Dibrugharh Region, Dibrugarh-l. 

:.. 	 •. 	4.' The Assistant Director ,(Staff) 
, Office of the Post Master General 

Dibrugarh Region, Dibrugarh-l. 

5. The Senior Supdt.of Post Offices 
Cachar.Division 
Silchar-788001. 	 . . . . . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

ORDER 

K.V.PRAHLADAN, MEMBER(A): 

• 	 . This 	application 	has 	been 	filed •  seeking 

compassionate appointment to the post of Extra Departmental 

• 

	

	Sub/Branch Postmaster. The father of the applicant was 

Extra Departmental Branch Post Master in Atharotilla Branch 

•  Post Office, Cachar district and died in harness on 

13.5.1999. The applicant submitted an application for 

compassionate appointment on 14.6.1999. On the, base of the 

application 'the applicant was provisionally approved for 

selection subject to recovery of the amount defrauded by 

his father while in service. The Assistant Director 

(Staff), 0/0 the Postmaster General, Dibrugarh Region 

by letter dated 20.2.2003 cancelled the adhoc selection of 

the applicant in view of the Directorate order vide letter 

NO.17-9/2001-ED&TRG dated 1542.2001. The relevant portion 

Contd./2 
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of the letter is reproduced below:- 

• 	 "2. 	It has come to the notice of this 

	

• 	 office that in-a few cases dependents of some 
deceased EDAs are being given compassionate 

	

- 	 . 	appointments, in spite of the fact that the 

	

• 	 deceased EDAs were involved in cases relating 
• to seribus financial irregularities and the 

	

-. 	- 	disciplinary proceedings would have led to 
their removal/dismissal from service. 

	

- 	 3. Compassionate appointments, as - the 

	

• 	 expression itself implies, is meant as a 
• - 

	

	 gesture of welfare and goodwill by the 
Government. Keeping in view the work. done by • 	

. the former. EDA. Needless to say, such a 
• 	. 	 gesture would not be at all permissible in 

the case of an EDA who was the subject of 

	

- 	 departmental proceedings for some wrong 
-, - 

	

	 doings. Extension of the aforesaid welfare 
measure to the dependent or an EDA dying in 

- 

	

	 harness can only be justified when the 
performance of the EDA was -found to be 

- 

	

	-satisfactory. Any devi.ation from this norm 
would be viewed seriously." 

As per the D.O.P.T. O.M.No.14014/6/94-Estt. (D) dated 

9.10.1998 on the scheme for Compassionate Appointment the 

applicant fulfills the elgibility criteria which is as 

follows : - - 

-"(a) 	The family is indigent -  and deserves 
immediate 	assistance 	for 	relief 	from 
financial destitution ; and - 	- 

(b) 	Applican for compassionate appointment 
should be eligible and suitable for the posts 
in all respects under the - provisions of the 
relevant Recruitment Rules.' 1  

- 	- I have heard Mr.S.K.Ghosh, learned counsel for 

- the applicant -  and also Mr.A.Deb Roy, learned Sr.C.G.S.C. 

for the respondents. The office order from the Directorate 

- -  - dated 15.2.2001 cannot - override the provisions of the 

scheme of Compassionate Appointment issued by the D.O.P.T. 

dated .9.10.1998. Therefore, the contents of the O.M. dated 

- - 9.10.1998 will be the sole criteria for appointment on 

bile • Compassionate ground. Therefore, the order dated 20.2.2003 

- 

	

	passed by the Assistant Director (Staff), 0/0 the 

Postmaster General, Dibrugarh Division (Annexure-9) stands 

- - 	quashed and the respondents are directed to implemernt the 
- 	- 	 - - 
	Contd./3 
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order of .  19.4.2000 passed by the Asstt. Director (Staff), 

for Postmaster General, Assam Region, Guwahati. 

The O.A. is accordingly allowed. No order as to 

costs. 

I ciiS 
K.V.PRAHLADAN 

ADMINISTRATIVE MEMBER 

Im 

S 

S 
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in the Central zc1ministrative Tribunal 

Guwahati Bench: Guwabati. 

( 

( 

/ 2003 

Jay anta Imar Icairi 

Union of 1n3.ia & Ors 

1988 	Applicant passed H,.L.C..Exainination. 

Mnexure17.11 

13.5.1999- Father of the applicant died in harness 

having rendered 30 years service as a 

extra I)epartmental Branch Postmaster 

in Atharotilla Branch post Office in the 

iistrict of Cachar 1  

Annexure-3 /Pg. 13. 

14.6.99- Applicant submitted application for appointment 

on compassionate giund, 

nnexure-4/19. 14 to 18 

3.2.2000- 	&perintendent of Post Offices, Cachar 

DivisIon ,i ichar ( R. 5) asked the applicant 

for certain materials including photograph 

attested copy of Certificate. 

Annexure 5 / Pg.1 19. 

contd.. • 



H 	. 
19.4.2000- Ompassionate appointment case of the 

applicant, provisionally approved by the 

Asstt,t i)irector ( Staff) for Past 

Master General ,Assam Region,Guwahati 

subject to payment of the defraunded V  

amount by the father of the applicant. 

Anriexure-6 /Pq.1 20 

11.10.02 - èount was recovered from the gratuity 

amount of the.applicant by the R-.. 5. 

Annexure.. 7 /Pg.: 21 

26,10.02- Respondent No.5  intimate to the mother ,  

of the applicant about the deduction me 

from the gratuity. 

Annexure 8/Pg. 22. 

202,i2003- Post Master General Dibrugarh Region 

Dibrugarh (R4) issued iipugned order to 

the application thereby cancelling the 

earlier decision to give compassionate 

appointment in favour of the applicant. 

nnexure- 9/Pg,i 23.1 

contd,. 3/_ 
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-Submission- 

Applicano was selectl for appointment 

on conpassionate ground under the Policy 

of the Govt. od ]fldia and,thereafter, 

violating the Government Policy respondent 

issues impigned ox:der 20.2.2003 cancelling 

the Selection of the applicant which is 

arbitrary ,dlscriminatOrY and violative of 

the earlier decision communicated to the 

applic ant. 

•...... 
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Bench 

IN THE CENTRALS ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH ::: GUWAHATI 

( An Application Under Section 19 of the Administrative 

Tribunals Act, 1985 ) 

0ri2inal21ication No. .403 

BETWEEN 

Jayanta Kumar Kairi 	 Applicant 

- AND- 
a 

The Union of India & others 	... Respondents 

I N D E X 

SL.No. Annexures 	Particulars Page Nos. 

1 - Application 1 - 9 

2 - Verification 10 

3 1 HSLC Certificate 11 

4 2 Caste Certificate 12 

5 3 Death Certificate 13 

6 4 application dtd. 14.6.99 18 

7 5 Letter dtd. 	3.2.2000 

8 6 Letter dtd. 19.4.2000 2-6 

9 • 	 7 Letter dtd. 11.10.2002 2- 

10 8 Letter dtd. 	26.10.2002 

11 9 Letter dtd.20.2.2003 2-3 

Filed on 	es 	 Filed by, 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH::: GUWAHATI 

( An application Under Section 19 of the Administraative 

Tribunals Act, 1985 ) 

OriginalApplication No 	J2003 

BETWEEN 

JAYANTA KUMAR KAIRI 

Son of Late Gurucharan Kairi 

Village & P.O : Atharotilla 
I 

District : Cachar (Jssarn) 

.... 	icant 

-AND- 

The Union of India 

Represented by the Secretary to the Govt. of India, 

Ministry of communication, New Delhi. 

The Chief Post Master General, Assam, 

Meghdoot Bhavan, Guwahati - 781001. 

The Post Master Generaj. , 

Dibrugarh Region, Dibrugarh- 1. 

The Assistant Director (staff) 

Office of the Post Master GeneraJ, Dibrugarh Region, 

Dibrugarh- 1. 

contd ... p/2 

Lxr. I<ofei 
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5) The Senior Supdt. of Post Offices, 

cachar Division, 

Si].char- 788001 	

Respondents 

DETAILS OF THE APPLIC?iTION P 

Particulars of orderainst which this 

1icat ion is ma de 

This application is made agathnst the 

H 	 Order No. Staff/33-12/99/RP(L) dated 20.2.2003 

issued by Respondent No.4 thereby cancelling the 

H 	 earlier decision to give compassionate appointment 

in favour of the petitioner/applicant. 

Jurisdiction of the_Tribunal 

The applicant declares that the subject 

matter of this application is well within jurisdiction 

of this Honble Tribunal. 

Limitation 

The Applicant further declares that 

this application is filed within the limitation 

prescribed under Section 21 of the Administrative 

Tribunal Act, 1985. 

contd...p/3 
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4. 	Facts of the Case : 

4.1. 	That the applicant is a citizen of India and 

a permanent resident of kssam. 

4.2. 	That the applicant belongs to Other Backward 

Class in the State of Assam. He passed HSLC Examination 

in the year 1988 Under the Board of Secondary Education, 

Assam, Guwahati. 

photocopiesof 	the passed certificate of 

HSLC Examination and a caste certificate are annexed 

herewith and are marked as Annexures-1 & 2 respectively. 

4.3. 	That your applicant states that his father 

Late Gurucharan Kairi was Extra Departmental Branch 

Post Master of Atharotilla Branch Post Off iceJn:the.. 

District of cachar, and he died in harness(on 13.5. 1999 

7 
having rendered 30 years &f service under the 

Respondents. He left behind his widowpf &nti. srikumari 

Kairi and 5 SOnS of whom the applicant is the eldest. 

There is no Governmerit employee in the family and the 

applicant is also unemployed. 

Photocopy of. the death certificate of the 

father of the applicant is annexed herewith and is 

marked as Annexure- 3a 

contd...p/4 

r 
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4.4. 	That the Central Government under the Post and 

Telecommunication Department has a comprehensive policy 

to make compassthonate appointment in the Group C and 

Group D services for widows/sons/daughters of P & T 

including Extra Departmental ones, who die4 in harness 

leaving family in ifligent circumstances. The said power 

to make appointment has been delegated to the Head of 

Circle. It is stipuàted that such appointments can be 

made if more than 5 years have not elapsed between the 

date of application for employment and the date of death 

of the employee. 

	

4.5. 	That as the father of the applicant died on 

13.5.1999 leaving the family in indigent  circumstances, 

the applicant submitted application in prescribed form 

before the Senior Supdt. of Post Offices, Cachar Division, 

*k Silchar. Thereafter on 302.2000 the said Respondent 
- -.. -- -.'---. -a 

No.5 asked for certain materials including photograph, 

attested copy of School Certificate etc. The applicant 

accordingly furnished the same whereupon the Assistant 

Director (Staff) on behalf of the Respondent No.2 informed 

the Respondent No.5 endorsing a copy thereof to the 

applicant that the committee provisionally approved the 

case of the applicant for compassionate appointment 

subject to payment of the amount allegedly defrauded 

by his Lather Late Gurucharafl Kairi. Be it mentioned here 

contd..p/5 



that after he death of the father of the applicant 

his family were informed that an amount of Rs.29851975 pe 

was defrauded by Late Gurucharan Kairi. The mother 

of the applicant, therefore, requested the respondents 

to deduct this amount from the retiral benefits of 

Late Gurucharan Kairi and accordingly the said amount 

was deducted on 26.10.2002 with intimation to the mother 

of the applicant vide letter dated 11.10. 2002. 

Copies of application dated 14.6.99, letter 

dated 3.2.2000, 19.4.2002, 11.10.2002 and 26.10.2002 

are annexed hereto and are marked as Annexures-_4,5,5,7 

and 8 respectively. 

4.6. 	That your applicant states that although 

the amount as required vide letter dated 19.4.2000 

was realised from the family of the applicant and there 

is no other due either against the family of the 

applicant or on account of Late Gurucharan Kairi, the 

Respondents have not issued compassionate appointment 

letter to the applicant as Extra Departmental Branch 

Post Master of AtharOtilla Branch Post office. Rather 

the Respondent No.4 by letter dated 20.2.2003 has 

cancelled the earlier decision to appoint the applicant 

on compassionate ground. The said order has been 

passed arbitrarily and in violation of the principles 

contd...p/6 

)i 
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of natural justice. The impugned order has been issued 

on extraneous consideration contray to the policy of 

the Government in this regard. 

A copy of the impugned order dated 20.2. 2003 

is annexed hereto and is marked as Annexure-9. 

4.7. 	That your applicant states that he has been 

seriously prejudiced by the impugned order dated 

20.2.2003.tlnder the policy of the Govt. the applicant 

is entitled to be appointed as Extra Departmental 

Branch Post Master against the vacant post in 

Atharotilla Branch Post Office. The applicant has come 

to know that the very purpose to deprive the applicant 

from his legal due is to favour sothe blue eyed person 

of the Respondent No.5. The impugned order, therefore, 

is liable to be set aside and the respondents are 

liable to be directed to appoint the applicant as 

ctra Departmental Branch Post Master at Atharotilla 

Branch Post Office. 

4.8. 	That thisapplication is made bonafide and 

in the interest of justice. 

5. 	Grounds for relief(s) with legal provisions : 

501. 	For that the impugned order having been 

passed arbitrarily, discriminatorily and in violation 

of the earlier decision communicated to the applicant 

contd...p/7 
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vide letter dated 19.4.2000 the same is liable to 

be set aside and quashed with 3irection to the 

Respondents to appoint the applicant on compassionate 

ground as per the decision communicted on 19.4.2000, 

5.2. For that the sole condition precedent laid 

down in the letter dated 19.4.2000 ( nnexure- 6) being 

payment of defrauded amount and the said cOndition 

precedent having been satisfied the respondents are 

estopped from r1ooii.n from the earlier decision 

and as such the impugned order ( ?nnexure- 9) is 

liable to be set aside and quashed and the respondents 

are liable to be directed to appoint the applicant 

on compassionate ground accordingly. 

5.3. 	For that the father of the applicant having 

died in harness leaving the family In indigent 

circumstances and applicant having filed the appli- 

cation in time and moreover the applicant having 

eligible and suitable for the post of Extra 

Departmental Branch Postmaster, the respondents are 

duty bound to give compassionate appointment to the 

applicant as prayed for. 

5.4. 	For that the impugned order being based on 

extraneous consideration the same is vitiated. 

contd. ....p/8 
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5.5. 	For that the ground disclosed in the 

impugned order being contrary to the policy of the 

compassionate appointment the sime is vitiated. 

5.6. 	For that the impugned order being violatiVe 

of the principles of natural justice the same is 

nullity. 

5979 	For that in any view of the matter the 

impugned order is liable to be set aside and quashed 

and the respondents are liable to be directed to give 

compassionate appointment to the applicant as Extra 

Departmental Branch Post Master. 

Details of Remedies Exhausted 

That your applicant states that he has no 

other alternative and efficacious remedy thab to file 

this application. 

a ter noreviouslyfiled or pending with 

any other Court!_Tribunal 

The applicant further declares that he has 

not previously filed any application, writ petition 

or suit regarding the matter in respect of which this 

application, has been made, before any Court of any 

other authority or any other Bench of the Tribunal 

nor any such application, writ petition or suit is 

pending before any of them. 

cotd. . p/9 
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80 	 Reliefs sout for 

Under the facts and circumstances of the case 

the applicant prays that the impgned order dated 

20.2.2003 ( hnnexure- 9) be set aside and quashed 

and the Respondents be directed to appoint the 

applicant on compassionate ground as Extra Departmental 

Branch Post Master of Atharotilla Branch Post Office 

and/or may pass any such further or other order or 

orders as this Hon'ble Tribunal may deem fit and 

proper. 

9. 	Interim relief sought for 

During peridency of this application, the 

respondents may be directed not to fill up the post 

of Extra Departmental Branch Post Master in the 

Atharotilla Branch Post Office by anybody except 

the applicant. 

10. 	That this application is filed through 

AdVocate. 

11. 	particulars ofthe IPO 

IPO No. 	 tj 0 6 

Date of Issue 	: 	 0 

Issued from 	: G.P.O.,GUWahati. 

Payable at 	: G.P.O. Guwahati. 

12. 	List of enclosures 

As stated in the Index. 

yverification4.1. 
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VERIFICATIO 

I, shri Jayarita Kumar Kairi, Son of Late 

Gurucharafl Kairi, aged about 34 years, resident of 

Village & P.O. : Atharotilla, District : cachar,Assalfl 

do hereby verify that the statements made in paragraphs 

1 to 4 and 6 to 12 are true to my knowledge and those 

made in paragraph 5 are true to my legal advice arid 

I have not suppressed any material fact. 

And I sign this verification on this the j-day 

of 	2003. 

' 

~J(4'uAqa 

Signature 
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lI; t 	r 	 DE PAITMLN T OF P05 TS : I D IA 
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4i i 	 i 	 . 	 , 	 . 	' 	... •J;r 

2r4f ' 	 I No . 	 Dated at 	 tiie .'I . .I. .. 

14 1 
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•r1 	 Shri/Smt''i'.... . 	 j: 

!27 	00 

tS 	 1 :— 	e1ection for the p stofEcre 

. 	 . 	
Postnaster, _ 	 . 	. 96  

. , 411  
As 	namG has been sponsored by 	DitCtf.? 	M* 

Exchanqe,Sulchar cr considering youfor 
cTtposfE.ch hs eallen vacant/is likely th f1I. vaCan4t 

I 	
are requested tc frward your application in the prscribc 
enclosed herewithto the Sr.Supdt of ,  Post OfficeSCaCharDPtti 
Silehar.  

. 	P1eqs, note  that for considering your acp1içatifl 
have adequate moays of livelihood Viz.pthmay source of IriCo 4 

. 	 form 1 anóed pop-ty/Re5 iclential property/B 
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A 	ttested copy of marks certificate OMatriCU11OJI 
or p$?quiva1ent yZm1natjon. 	 I 
A Pttested coey of citiznshp certificate 	j 
P.r I atestd4CoPy of the  

3 pezinanant residentf the 
: 	 : 	• 	 indicatiig the 1aided/residertil 'rOY 	. 

re iercd in yo%iz nlme isue by DIstriCt 
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The ipplicatior complete in all respects should reach . 
this office by 1800 h.  
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DEPARTMENT OF POST:: I1DL& 
OFFICE OF POSTMASTER GENERAL,ASSAM REGION, 

'\\'1'I-781001. 

To 
The S updL Of Post Offices, 
Cchr 'Dvi, 	- 

Silchpi-1 
No. Staff/33-12/99/RP 	 Dated at Guwahati the 19-04-2000. 

L4:-CornpaSS1iM1ate appointment se of Sri Jayanta .Kair S/O Late Gurucha ran 

Kairl Ex B.PM Atharotila B.O. 

Ref:- Your lett.r no.A1/Cornp/Appt.I38I99 dtd.26-10-99. 

The CSC has provisionafly approved the case of Sri Jayanta Kairi 

son of Late Gjrucharan Katri Ex I3PM Atharotila subject to payment of the 

defrauded ariountptease recover tfThuded amount from .ED 

gratuity/sever,nce/EDCGIS.. 
Also complete the past work verification within this month and 

-intimate recovry particulars for issuW formal orders. 

ASSTT.DIRECTOR(STAFF) 
FOR POSTMASTER GENERAL 
ASSAM REGIO UWAHATh 

Copy to: 
Sri Jyanta Kairi. 
5/0 Late Gurucharan Kairi. 
Ex PM Atharotlia for Information. 

For postmfeneraI 
Assarn R ion,Guwahati 

Cer' ified to be trueC;; 

Advoca tc 
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• DEPARTMENT OF POSTS : INDIA 

DFtiCE OF Th PJDTMA1i 	RAL 
DIRUGARH REGION, DIE3RUGARH -786001 

ir y  

To 
The Sr. Supdt. of Post Offices, 
Cachar Divion, 
Silchar -788001. 

i DATZ 

F'3 •/ 

No: Staff/33-12/99/RPL) 
	

Dlbrugarh the 206  Feb, 2003 

Sub:- Compassionate appointment case of ShrI Jayanta Kr, KaIrl, S/O Late Guru Charan 
Kairi, Ex - BPM, Att)rotiUa BO. 

Rc:-. Your kt.ter No. Al/Comp dated 5.11.2002, 

CO, Guvahat.i under its letter No. Staff/16-ftLG/92/EDA dated 17.2.2003 has 
intimated that the vaIidit of the adhoc decision of th e CSC cannot be extended beyond 
one year in The normal procedure. So, the case could not be considered beyond that, 
especially after the Dictorate's order vide letter No. 17-9/2001-ED&TRG dated 
15.2.2001 on the subject Accordingly the case automatically stand cancelle Th d. 	e case 
has not been approved bythe CPMG. 

The applicant ma' be informed accordingly. 

V 	V. MA 
slsthnt Dlror (Sff) 

0/0 The Postrnaser Gener al  

	

Dibrugarh Region 	
V 

Dlbrugadi -786001 V . . 

V  7 	

V/ 	 T 

I 	 . 
y• 

Certifled to be true 
/(i41t 

~Advolca te  
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, 1k.. 	/ 	
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m THE C]NTRAL ADMINISTRATIVE TRIBUNAL 

AUS.. 

(1 

I 

GUIJAH.TI B]TCH W GUAHATI 

O.A. NO. 64 OP 2003 

hri Jayanta Koiri. 

.. I.... 	____ 
- Vs 

e 	 Union of India & Ors. 

2fldent .s. 
And 

/ 

I1ritten statement submitted by 

the respondents. 

The respondents beg to submit a 

brief history of the case which 

may be treated as a part of the 

written statement. 

OF THE 9A 

1 • 	 Shri Jayanta Koiri applicant was provisionally 

approved the case for compassionate appointment subject to 

payment of the amount defuded by his father late Guru Charan 

Koiri while in service. But the applicant failed to fulfill 

the above condition within the stipulated period. 

His father late Guru Charan Koiri, BXB2M AtbarO 

t lila B .0 • was in volved in various fraud cases and that was 

come to light In course of verification of his past service 



after his death. 

The defrauded amount of Is. 29,651.75 paise was 

credited to the Govt • account by his mother only on 26.10.2002 

and still a sum of is. 289.45 not yet refunded t  

ppointment on compassionate ground is a gesture 

of welfare and goodwill by the Govt. keeping in view the work 

done by the deceased official. But his father IBte Guru Oharan-

Koiri did not maintain, the same while in service the ad-hoc 

decision of 050 especially after the Directorate's order vide 

letter no. 17-9/2001D & Trg dated 15/2/2001 authomatically 

stand cancelled as communicated by the PNG Dibrugarh letter no. 

Staff/33 -12/RP(L)dated20.2.2003, 

PARAI3E COMM1NT5 

That with regard to para I to 4.3, of the applica-

t ion the respondents beg to offer no comments. 

That with regard to the statement made in para 4.3, 

of the application the respondents beg to state that Services 

of late Guru Charan Koiri father of the applicant was not 

satisfactory. He was involved in fraud case before his death. 

That with regard t ci the statement made in para 4 .4, 

of the appilcat ion the respondents beg to state that as per 

norms of the department opportunity was given to applicant but 

he failed to fulfill the condition. 



50 	 That with regard to the statement made in pam 4.5 

& 4.6, of the application the respondents beg to state that a 

sum of Rs. 289.45 paise is still due for adjustment which was 

defrauded by his father' late Guru Oharan Koiri viz • letter no. 

P1-4/99-00 dated 29 .4 .2003. 

That with regard to the statement made in pam 4.7, 

of the application the respondents beg to state that as already 

discussed in brief history of the case. 

That with regard to the statement made in pam 5.1 

to 5.2, of the application the respondents beg to state that 

:th0 was no violation of departmental norms and question of 

set aside the order does not arise. 

That with regard to the statement made in para 5.31, 

5.4 and  5.5 of the application the respondents beg to state 

that the Department is not duty bound to consider each and 

every cases for compassionate appointment it is to be given only 

in very hard and exceptional cases. 

9, That with regard to the statement made In pam 5.6, 

of the application the respondents beg to state that there was 

no violation of departmental norms. 

10. 	That with regard to the statement made in pam 5.7, 

of the app licat ion the respondent s beg t o state that since there 

there was no violation of departmental norms the question of 

set aside the order does not arise 

H 
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11 • 	 That with regard to para 6, of the application 

the respondents beg to offer no comments. 

12. 	 That with regard to the statement made in para 7, 

of the application the respondents beg to state that the appli-

cant did not prefer any appeal /re pre sen tat ion at Higher level 

in the department be fore filing this application. 

13 • 	 That with regard to the statement made in para 

8 & 9 1  of the application the respondents beg to state that 

the applicant has no merit and be dismissed. 

Verification..... 
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VEB IFICT ION 

I, 1Ti 	
, p re sent ly 

wo ricing a s £ t'-i 
,)- O±

OjP t- be ing duly 

authorised and competent to sign this verification, do herGby 

solemnly affirm and i -tate that the statenleilts made In para 

/ 	are true to my lQlowledge and belief and those 

made in para 	
being matter of records, are true to my 

information derived therefrOm and the rest are my humble 

ubflhiS1Ofl 
before this Hon'ble Tribunal. I have not 8uppssed 

any material fact. 

And I sign this verification on this 	th day of 

July, 2003- 

K4L4-' 
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